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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL '
JAIPUR BENCH

: Jai'pur" this the 17th day of AugUst 2010
" ORIGINAL APPLICATION NO. 212[2009

WITH
~ MISC. APPLICATION NO. 150[2009

U coRAM . | ~

2

HONBLE MR. M.L. CHAUHAN, JUDICIAL MEMBER

H'a"numan-Sahal Meena son of Late Shri-Birdhi Chand Meena by caste -
Meena, aged about 28 years, resident of Bayadwala ki Dhan| Vlllage '
Bhavpura PO Benada Vla BaSSI TethJR Garh Jaipur.

~ .

Appllcant'-

(By Advocate: Mr. P.N. I'J_atti)'_

o | ' VERSUS

-~'1._-/Umon‘of India through the Secretary to the Governrnent of
India, Department of Posts, Dak Bhawan, Sansad Marg, New"

.. gﬁ:g Postmaster General, RaJasthan Circle, Jalpur

. Superintendent Post Officer, Jalpur (MFL), Nagar Shastn Nagar
Jaipur.

WN

..... .........Respondents |
(By Advocate Mr. Gaurav Jam)

ORDER(ORAL)
‘The appllcant has ﬂled th|s OA thereby praylng for

compassionate appointment The “grievance of the applicant is that
_ h|s case has not been con5|dered by the respondents desplte the

| fact that he had made a representatlon in the year 2009

~

v ‘ —

2. The respondents have Fled reply AlonQWIth the reply, the

#

B respondents have annexed a copy of the 'order dated 12 03. 2003

(Annexure R/6), whlch has_ been addressed to'_the appllcant}'Perusal

~ of which reveals that the case of the applicant for ‘compasrsi_onate—: S

ap_pointm'ent_has.been' rejected vide order dated 12.03.2003. Thus
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‘the contention of the applicant that his case has.nc')t'been decided

by the respondents is wrong.

3. Be "that as it may, learned counsel for the appli‘cant
submits that he Wanfs to withdraw this OA with Iiberty resérvéd to
 him to challenge the validity of tﬁe order dated 12.03.2003
(Annexure R/6) wh‘er"eby_"the case .of- the applicant for

‘compassionate appointment has been rejected.

4. In view of what has been stated above, the applicant is

permitted to withdraw this OA with liberty reserved to him to file
substantive OA for the same cause of action. It is, however, made
clear that it will be permissible for. the responde‘nts to raise all

. permissible objections in the OA to be filed by the applicant.

- 5 With these observations, the OA is disposed of with no
order as to costs.
6. In view of the order passed in the OA, no order is required

~ to be passed in MA No. 150/2009,~which shall also stands disposed

N

of accordingly.

(M.L. CHAUHAN)
MEMBER (J)
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